247  Re. Discretionary Quota of
Members of Parliament

MINISTER , OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U.

VENKATESWARLU): I lay on the Table, a
copy each (in English and Hindi) of the
following papers:—

(1) (a) Annual Report and .Accounts of
the National Institute of Urban
Affairs, New Delhi for the year

1995-96, together with the
Auditors' Report on  the
Accounts.

(b) Statement by  Govemment
accepting the above Report.

(c) Statement giving reasons for

the delay in laying the
papers mentioned at(a)
above.

placed in Library. See No. LT-1379/97].

(If) Memorandum of Understanding
between the Government of
India (Ministry of Urban Affairs
and Employment) and National

Buildings Construction
Corporation Limited, for the year
1996-97.

[Placed in Library. See No. LT-1378/97].

NOMINATION OF PANEL OF VICE-
CHAIRMAN

THE DEPUTY CHAIRMAN: I have to
inform Members that Hon. Chairman has
nominated Mr. V. Narayanasamy and Mr.
Ajit P.K. Jogi to function as Vice-Chairman
during the current session of the Rajya
Sabha.

RE. DISCRETIONARY QUOTA OF
MEMBERS OF PARLIAMENT FOR
TELEPHONE AND GAS CONNECTIONS
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SHRIMATI RENUKA CHOW DHURY
(Andhra Pradesh): They take away
Members' privilege and the official! have
unlimited privilege.
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SHRI SATISH AGARWAL (Raja
than): Madam, there is one more point be
considered by you and the who House. A
unilateral announcement h; been made in

the Lok Sabha. It applicable to the
Members of the Raj; Sabha?

THE DEPUTY CHAIRMAN: That not
the point.

SHRI SATISH AGARWAL: The should
be some consultation between tl Rajya
Sabha and the Lok Sabha and wi our hon.
Chairman and our hon. leade as well. It has
been suddenly announce but is it
applicable to the Members of tl Rajya
Sabha? If it is, since when will be
applicable—April or July?




